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HALF-AN-HOUR DISCUSSION

Poinis arising out of answer to starred
Question No, 281 Given on 6th July, 1998
Regarding Piling up of Steel at S.A.LL.
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vice-versa other steel producers in Asia and
its investment performance.”
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THE VICE-CHAIRMAN: (SHRI MD.
SALIM) Now, Mr. Minister's reply.

SHRI SANTOSH BAGRODIA: Sir, let all
questions be asked and then the hon. Minister
may reply.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): No it is not the practice here. Mr.
Minister you may reply, otherwise there will
not be questios, there will be speeches.

THE MINISTER OF STEEL (SHRI
NAVEEN PATNAIK): Sir, before I reply to

,the hon. Member’s question, [ may tell you

what the new Government has been trying to
make the future of steel sector more
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optimistic. It is the policy of this Government
that a great deal of work be done in
infrastructure. When it comes—it will be the
thrust of this Government—you will see that
a great deal of steel will be consumied in the
infrastructure sector—oil refinaries, bridges,
ports, thermal stations, and factories, in which
steel is censumed.

Also, Sir, this Government intends to build
two million houses both in the urban and in
the rural sector. In this area too a great deal
of steel will be consumed. It is a push that my
Ministry is trying to make to find new markets
for steel in the rural areas which have such a
vast capacity or vast rural population
..(Interruption)...
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You have to be brief because this is half-
an-Hour Discussion.

#t awg faeaw: g9t % TE@ 2
e (THAYRA).....

SHRI NAVEEN PATNAIK: Sir, I will be
brief. The Department is ..(Interruption)...

AN HON. MEMBER: There can be a time
over-run also.

SHRI NAVEEN PATNAKK: The
Department of steel is doing its best to ensure
that the temporary slow-down in demand does
not imperil the long-term picture. I mentioned
some of the important initiatives taken by my
Ministry after March, this year. First we took
up the import Duty rationalisation with the
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Ministry of Finance. The response has been
positive. The Budget for the current year has
increased, The import duty, across the board,
by 4 per cent.

This will give many industries—including
the steel industry a more of a level-playing
field.

The import duty differenctial on hot roll
coils and cold roll coils has been re-
introduced. This will help our hot roll coil
producres. There are some other factors in this.

Seéondly. at our instance, rates for
available benefits under the Duty Entitlement
Pass Book, which is better known as the
DEPB, Scheme have been revised upwards for
many items of iron and steel. We have also
taken up with the Ministiy of Commerce
issues related to dumping of steel from several
neighbouring countries.

Thirdly, we requested the Railways to
desist from raising freight rates. It is gratifying
to note that the industry has been spared from
any general freight hike during the current
year. We have also taken up the issue of high
railway freight on the KK line and the
Railways are looking into it.

Féurthly, we are addressing the demand
side of the current problem. A national
campaign to incerase steel consumption has
been launched. Te promote exports, a Steel
Exporters Forum has been established. In the
last financial year 1997-98, the nation
exported three million tons of steel. That
sSows that we are global players and we are
certainly putting more of a thrust both in the
Ministry and also as facilitators of the steel
industry; that more of a thrust should be given
for export so that by the year 2001-2002 AD
we should be able to double our export to six
million tons thereby earning valuable foreign
exhcnage for our nation.

DR. BIPLAB DASGUPTA: How much are
we importing?

SHRI NAVEEN PATNAIK: Certainly, itis
not anything near three million tons.

DR. BIPLAB DASGUPTA: What is the
amount? (interruption)
THE VICE-CHAIKRMAN (SHRI MD.

SALIM): You will have a chance to put
questions. First, let the Minister conclude.
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SHRI NAVEEN PATNAIK: We are
importing about {-1/2 million tons. We are
importing only half of what we ate exporting.
Si;, I hope you see the difference. During the
last finaical year, the domestic market
production of steel has been solid.

1t has been put at 23 million tonnes. Sir,
whei: we began it in the First Five- Year Plan,
we produced slightly more than one million
tonnes only. Today, our nation can be proud
of the fact that we are the tenth largest steet
producer in the world.

Now, if I may reply to some of the hon.
Member's questions; the hon. Member asked
about the Durgapur Steel Plant. The hon.
Member mentioned about certain complaints
and about the cost overrun and the time
overrun of the Durgapur Steel Plant.

The hon. Member himself mentioned. I,
too, would like to underline the fact that as
far as the cost overrun and the time overrun
in respect of both the Durgapur and the
Rourkela Steel Plants is concerned, it is
something which has been inherited by our
Government. These have been going on for
quite some time, as the hon. Member knows.
In regard to the details of the cost and the time
overrun, the report of the Comptroller and
Auditor-General has already been placed in
both the Lok Sabha and the Rajya Sabha
during this session. )

Also, Sir, I would like to mention about
the methods thai are now being adopted to try
and monitor the matters concerned with our
integrated steel plants. The present
Government is trying to reduce the delays so
that the benefits of our work on modernisation
flow easily.

The monitoring is done by the Managing
Directors of the steel plants on a day-to-day
basis. Then, the Chairman, SAIL, does the
monitoring on a monthly basis. The
Department of Steel does the monitoring on a
quarterly basis; and, at my level, again, on a
quarterly basis. The Department of
Programme Implementation also comes into
the picture. It goes still further. It goes to the
Cabinet Secretariat and then to the Prime
Minister's Office. These targets are set on,
mainly, a monthly basis, as you can see.

[RAJIYA SABHA]
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Thank you, Sir.

SHRI GURUDAS DASGUPTA: If there
are 100 many co-ordinators, they would spoil
the thing.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Minister, you need not reply to
him.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Shri Jibon Roy, please.

SHRI JIBON ROY (West Bengal): Mr.
Vice-Chairman, Sir, I wish to put on record
that the entire steel industry is really in a
crisis. It is not just the SAIL. The entire steel
industry is in a crisis. It is because of
liberalisation and globalisation. In fact, the
hon. Member should support me in opposinig
liberalisation and globalisation. The thing is
that, during his period, the excise duty has
increased from ten to fifteen per cent.

SHRI RAMDAS AGARWAL: Mr. Jibon
Roy, you were in the Government when this
policy was continued, after the Narasimha Rao
Government, You were there. You should have
opposed it at that time.

SHRI JIBON ROY: The excise duty
increased fromgen per cent to fifteen per cent.
On the other hand, the customs duty went
down from eighty-tive per cent to twenty-five
per cent. During the last eight years, the
capacity increased by ten million tonnes, but
the demostic demand increased at the rate of
0.6 per cent.

Obviously, thete is crisis. There is a serious
crisis. I would suggest to the Government to
see that all the producers are brought together
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and some understanding is reached among
them on the price front as well as on the
marketing front. If no understanding is
reached, 1 suggest that you flood the steel
market with the products of SAIL. Let them
face the music. The only way is that they
should work jointly on the question of
marketing as well as on the question of
pricing. Otherwise, the stock would go on
piiling up. When cutthroat competition is
there, this 1.4 millien tonnes could become
two million tonnes and even three million
tonnes. Stocks would pile up in our
stockyards. Therefore, you should take steps
to protect SAIL.

Secondly, three million tonnes are coming
from outside, if you take the OGL and the
legal route together. Therefore, the Commerce
Ministry should initiate the procedure so that
anti-dumping duty is imposed on the people
who dump steel into the country. What steps
have been taken in this regard? The hon.
Minister may kindly explain.

Thirdly, Sir, now there is a competition
between cement and steel also. In an area
where steel could be used but cement should
not be used, cement is being used. Railway
sleepers, for example. Cement is used for
railway sleepers. You cannot keep obsolete
sleepers on the side of the rails. It is becoming
a jungle of cement. New sleepers have been
discovered. You have to take it up with the
Railways to see that more and more sleepers
are used.

Fourthly, here in Delhi we are building a
Memorial House. We wanted to use steel, and
we brought a plan from the International Steel
Corporation. Urban Development Ministry of
the Government of India has rejected it. It does
not know that steel is used in construction, in
building in a bigger way and a massive way
throughout the world. The CPWD norms are
the 18th century norms. You have to take it
up with the Urban Development Ministry so
that steel is used in a bigger way. You can use
cement only once, but steel can be alloyed,
recycled and re-used. These steps should be
taken.

So far as Durgapur and Rourkela are
concerned, one thing is that—I come from
Durgapur—because of the break-up of the
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Soviet Union, there were constraints, and there
were many difficulties. Because of that, no
material was coming from the Soviet Union
after its break-up. Otherwise, the development
work at Durgapur was much more rapid this
time than on previous occasions. But there are
serious complaints of corruption, laundering
of money, both in Rourkela and Durgapur.

In reply to Rajya Sabha Starred Question
No. 371 which did not come up, you have
agreed:

"Complaints/references received in the
Ministry alleging irregularities in
respect of modernisation projects at
Durgapur Steel Plant and Rourkela
Steel Plant of SAIL are duly examined
in consultation with concerned
authorities. As on date, no formal
enquiry has been ordered by Ministry
of Steel in this regard.”

1 request you to assure us that steps will
be taken, that an enquiry will be made and
that whoever is responsible for corruption,
would be booked.

That is all. Thank you.
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SHRI NAVEEN PATNAIK: Sir, would you
like me to answer the hon. Member's question
now or would you like me to wait till other
Members spoke?

SHR1 JIBON ROY: You take them up all
together.
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SHRI1 JOHN F. FERNANDES (Goa): Mr.
Vice-Chairman, this is a serious allegation.
The Government should inquire into it. Crores
and croers of rupees arc involved.

SHR1 SANJAY NIRUPAM: Let the
Minister reply. That is why 1 am putting this
question to the Minister.

& =g Yo B9 @ @ R? w4 9% @ ok
T Yo fath 39 @ 7% e fo S g, W
o=t o, § a1 A O @ 2 du
A [ g U TGS T off orrerd Fived o,
IFT it war Wt weeE 3 et 83 e w i
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AP /A W UH 9 Yo o1 49 94 |
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e % =& S @ s AffEe | .,

it Horg Freaw: W, 77 9 § ) e aafi@
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st fegmry &1 39 anit e g N,
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LoRERERG KR E R TR R LR
wer for T w o= e s i f dst vy
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g ¢ ) g e Y fde & o g e
# fi $feg e aga WORTE guw ¥ 3
fomn # - The Steel Authority of India has
reported that they saw a sharp fall in profits
for 1996-97; in a sliggish market it is now
plagued by inquiries launched by the CBI and
the Vigilance Cell against at least six of its
top officials.”
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SHRI JIEON ROY: Mr. Vice-Chairman,
Sir, if the House agrees, let there be a
discussion on the working of the Ministry of
Steel Industry.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): The Chairman has permitted this
Half-an-Hour Discussion.

SHRI JIBON ROY: The scope of this
discussion is being widened and widened.

So, I suggest let there be a full-fledged
discussion on the working of the Ministry of
Steel [ndustry.

IqEeRey (S HreeTE weiw) s 1o & qTHe
e ... (HAA).... B w1 7 & @

ot Ty firem: sl # W, T 9IS B
wm ) A § fred ¥9 Q@ 9k # 20 TR
FAT T HIEAGTIE B N R @Y 6 ™
20 TR FUT T ¥T T a9 fewie €ie @iy

SHRI SANJAY NIRUPAM: Mr. Roy, this
question is very much related to SAIL.

Jﬂ’ﬁ JIBON ROY: It is not SAIL. Your
original question was stockpiling. Now, you
are going.....(Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Don't do so much of stockpiling, Mr.
Nirupam. (Interruptions).

it ) i @ TR T de freem S
T o=y Vo ffrel 4 @ @ R, T
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(ZaaM)......
i T fremw: few g3 sSe dfag)

SHRIJIBON ROY: Sir, it cannot take place
like this. If modernisation has to be discussed,
if the entire SAIL is to be discussed, we also
want to speak something.

SHRI SANJAY NIRUPAM: Then, why did
you ciscuss Durgapur?

SHRI JIBON ROY: We have limited
ourselves only to marketing. (Interruptions).
If it is to be discussed, it is good. Time should
be given to all and it should be on the agenda.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Roy, you have had your chance.
You have put your questions. Please allow him
now.
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SHR] GURUDAS DASGUPTA (West
Bengal) Mr. Vice-Chairman, Sir, I understand
the limitations of the scope of the disucussion.
But since a number of issues have been raised,
they need to be responded to. The issue was
the large-scale increase in the volume of
inventory, the question was why steel
remained unsold in the country. One of the
basic factors could be the economic recession
that is going on. That is true. But it is also
true that steel is being dumped in India. No
steps are being taken. Steel is being dumped
in India because recession is there all over
the world. Therefore, in order to improve the
situation, effective measures should have been
taken by the Ministry of Steel to impress upon
the Government of India that the Government
of India needs to do a little more than what it
is doing to protect the steel industry. I must
say the Steel Ministry has not succeeded in
the job. The Steel Ministry has failed to
initiate effective anti-dumpting measures.
Thirdly, | can say, Sir, that if the steel industry
in India depends on the export market, there
are bound to be greater shocks because in the
world as a whole, because of the economic
condition that is prevailing at the moment, the
demand for steel is sharply going down. There
is unsold stock everywhere. Therefore, if you
depend on the external market, I do not think
you will be able to survive; neither will you
be able to reduce the inventory.

Therefore, the most important and
effective strategy will be to explore the
domestic market and in order to explore the
domestic market, the Steel Authority of India
needs to change its marketing policy sharply.
While discussing the marketing policy, it is
obvious that you should commend the way in
which the Steel Authority of India is
functioning. Something is wrong with the
Stecl Authority of India, something is wrong
with steel, and if the wrong is not remedied, J
don't think that the things will improve. Who
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are the people who are running the Steel
Authority of India? Who are the people who
are making the policy? Who arc the people
who are initiating the steel revival strategy
and the marketing tactics? Who are these
people? There is enough scope for
improvement. But it is not being done. There
is an apprehension which has been expressed
by my hon. colleagues. They have said that
there is an element of corruption, there is an
element of irregularity, there is somebody in
the Steel Ministry who is not performing his
job. That is very clear. Somebody in the SAIL
or some people in the SAIL are not performing
their jobs. They have everything else to do
than to do service to the Steel Authority of
India. The hon. Minister must look into this
thing very scrupulously. Sir, [ don't agree with
the hon. Steel Minister when he said that there
is monitoring at five different levels. If there
is monitoring at five different levels, then 1
must say that there is no monitoring at ail.
Who is going to monitor the Steel Authority
of India? The SAIL Authority is monitoring
after three months, the Minister is monitoring
after six months and the Prime Minister is
monitoring after one year. Therefore, the
effective system of  monitoring
....(Interruptions)

SHRI NAVEEN PATNAIK: It is being
dome on quarterly basis.

SHRI GURUDAS DASGUPTA: There has
to be a nodal agency to monitor the
performance of the Steel Authority of India,
of the different units, of the sale division, of
the raw-material division, and of the purchase
division. Steel is being sold out at discounted
price. That is where the apprehension lies.
Why is the price of steel being discounted?
While discounting the price of steel, do you
take into consideration the minimum cost of
production; the minimum profit or is the
discounting policy arbitrary? This is a very
important question as to how steel is being
discounted and whether you are selling steel
on credit. If you are selling steel on credit,
now do you realise the money and at what
point of time? What is the difference?
Therefore, there was a big apprehension that
in order to show that the inventory had been
reduced, there was something wrong in the
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accounting system, there are something wrong
in the SAIL, not steel but the SAIL. Something
is wrong in the way it is being sold on credit.
The hon. Minister must explain this thing.
How is that policy determined and who is
determining that policy? While saying so, 1
must say that low productivity is a problem
and low productivity is a problem because the
technological upgradation that has been done,
is not up to the standard. The hon. Minister
must answer this question. When the
modernisation was done, there had been cost
overrun and time overrun might have been
beyond the control of the Minister. But the
point remains is whether the technological
level which was supposed to be attained after
the technological upgradation, was attained
or not. What was the percentage? If the
technological upgradation which was expected
had not been attained, then who was
responsible for that? Who were the people
who had been doing the technological
upgradation? Who were the contractors? Why
was it not done? You have inherited bad steel.
But since you have inherited it, it is obligatory
on your part to explain this thing. Whatever
you might have inherited, you are in the
pracess of continuous govemance. You cannot
pass on the buck to somebody else. The
Ministers might have changed but the Ministry
did not change. The Stec! Authority of India
did not change, the Chairman did not changge.
Therefore, a deep study has to be made
whether the modernisation has really
improved the productivity level and has
brought it to the level which was expected. If
it had not, what were nat reasons? While
saying so, I take this opportunity to raise one
important issue
about the 11SCO because the total production
of the Steel Authority of India depends on its
units.

The Government had been sitting on the
question of modernisation of HSCO for a long
time. 1 have reason to believe that the Steel
Authority of India is not interested in
modernising IISCO deliberately; they are
putting forward an abnormal, unrealistic and
overvalued modemisation scheme, According
to the SAIL management, 4,000 crores of
rupees are required for that purpose. But I have
reason to believe that the local management
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has put forward a proposal which states that
HSCO can be modemised with only 400 crores
of rupees. I believe that somebody a very
important person, in the Steel Ministry — he
may be the Secretary or somebody else
— might have approved it, but the Chairman
of SAIL stands in the way because he would
like to use the modernisation question to clean
the balance-sheet of SAIL. The Minister owes
an expianation, whether he has received any
modernisation scheme from the management,
whether he has looked into it, whether the
SAIL officials have looked into it and why
the SAIL authority or the SAIL Chairman
stands in the way. And if the SAIL authorities
are allowed to work and move according to
their own sweet will, if they are allowed to be
more important than the Minister himself, —
and in some cases they believe that they are
50; they are having larger than life perception
about themselves - if this is allowed to
continue, then the functioning of SAIL will
not improve, the functioning of the Steel
Ministry will not improve, and the biggest
public sector of the country will turn sick. That
is the apprehension we are having. We must
know from them what the realisationship is,
what the functional relationship between SAIL
and the Steel Ministry is and who are looking
after that and whether the people who are there
believe that they can do what they want. Sir,
while saying so, [ implore the Minister to look
into the allegations that have been raised here.
Since the allegations have been raised here
regarding the purchase of coal and the amount
that is exchanging hands, it is too serious to
overlook them. He should promise to hold an
inquiry on the question of coal purchase. That
is number one. Number two, I believe that the
hon. Minister will assure the House that
something more will be done, much more than
what is being done now, to improve the
functioning of the Steel Ministry. Thirdly, he
must tell the House what is being done to
modernise [ISCO and what stands in the way.
Thank you, Sir.

SHRI SANTOSH BAGRODIA
(Rajasthan); Mr. Vice-Chairman, Sir, knowing
my limitations about the steel inventory, not
only in SAIL but in most of the steel mills in
the country, I will just ask a few pointed
questions. A fot of points have already been
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discussed. Does the hon. Minister know thas
the cost of production of steel in our country
is around 260 dollars per tonne, whereas the
average cost of production in the world is 230
dollars. The most interesting part, Mr. Vice-
Chairman is that one Indian - the group is
known as ISPAT - is buying steel mills alt over
the world and they are reducing the cost to
180 dollars! Would the Minister like to make
use of the expertise, and advice of that Indian,
who is doing that, so that our steel can also
cost 180 dollars per tonne? Then the question
of marketing all over the world will not be
problem.

SHRI GURUDAS DASGUPTA: Do you
want Mr. Mittal to take over it?

SHRI SANTOSH BAGRODIA: I have not
said, Mr. Gurudas Das Gupta - 1 know what
your attitude is; that is why our industry is
suffering - I have never said, "Mittal wants to
take over". Do you want to put words into my
mouth. Please don't do that. I have only said,
"Would you like to take suggestions?" | am
suggesting something. You have also
suggested something. Do ] not have the
privilege, Sir, to even suggest something good
for the country? Is Mittal an outsider? Is he
an 'anti-pational'? Is Mittal somebody who
should not be talked about? Simply because
he is a successful businessman, has he become
an unwanted man? If he can help the Minister,
if he can help the country, we must take his
help. I have only suggested this. If you don't
want his help, the steel industry will go further
down. Let me tell you this. Please change your
attitude, if you want this country to improve.

SHRI GURUDAS DASGUPTA: Sir,  have
only sought a clarification whether he wanted
Mr. Mittal to take over as Chairman of the
SAIL.

SHRI SANTOSH BAGRODIA: Sir, he is
a good friend of mine. He has put this question
to me. So, I thought I should tell him all these
things.

The second point is that dumping has been
discussed quite often. Most of the speakers
have talked about dumping. As far as dumping
is concerned, 1 think our Minister can on his
own do nothing. I think in the Commerce
Ministry there is a department. There is a

{27 FULY, 1998]

Discussion 366

committee which decides about dumping. Will
the hon. Minister make efforts to approach
this committee so that the dumping is proved?
There is a long procedure for this. Will the
Minister take up the matter with the
Commerce Ministry and also ensure that a
dumping duty is put by the Commerce
Ministry? The developed countries including
the USA are controlling the freight rates in
the world. The steel which goes from India to
the USA, costs nearly double, if the same steel
comes from the USA to India. If that is so,
what are the steps that our Minister is planning
to take to check this anomaly? Otherwise, our
steel will always be expensive in the world
market.

The next question is this. It is very nice to
listen to the hon. Minister talking about
infrastructure development. We have seen the
Budget just now. There is hardly any
investment in the infrastructure sector. It has
been suggested that we would depend on the
private sector. We depend on the private sector
and we don't approve the projects like the
airport in Bangalore! I don't know what
approvals are given in the country. He is
saying that all the steel will be used for
infrastructure development. Could 1 know
what kind of infrastructure is being
developed? What are the plans? What are the
sanctions either to the public sector or to the
private sector? It is all in the air. Maybe, in
the next two or three years there will be no
sanctions, the steel will be accumulated and
we will not have any place to keep the steel.
We will have to close the factories. This is
not a public forum. This is a very serious place
to discuss. I would like to know from the hon.
Minister, through you, Sir, what the kind of
infrastructure is that he knows about. How
much quantity of steel does he imagine will
be consumed by the infrastructure sector in
the next two or three years?

Coming to exports, | have already stated
what the costs are. The hon. Minister has
mentioned that we are importing 1.5 million
tonnes. [ am only going by the existing figures.
1 am not questioning him. I am not doubting
him. We are exporting three million tonnes.
It sounds very good. But can he tell us what
the total value of three million tonnes is? What
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is the value of 1.5 million tonnes? Actually
we are exporting at a much lesser price,
whereas we are buying at a higher price. Still
it is lesser in our country. The hon. Minister
can give the figures. I understand that the
exporis from our country, whatever goes from
the SAIL, are going at a heavy loss. Finally,
the export losses are being adjusted against
the profits made in India by the SAIL,
whatever the SAIL can sell in India.

SHRI JOHN F. FERNANDES: Mr. Vice-
Chairman, Sir, there are some complaints. |
would like to know from the hon. Minister,
the SAIL being a public sector, whether the
Government is itself patronising the SAIL.
Over a year-and-a-half we have been hearing
from the Railway Minister that the steel used
for making coaches and wagons is
substandard. I think a pretext was made by
the Government of India, by the Ministry, to
give the quotations and tenders to foreign
parties. If that is so, what steps is the
Government taking to improve the quality of
our steel? We say that our coal is drift coal
and it contains 40% fly ash. We have got 40%
fly ash. Therefore, we imported from Australia
at an cxorbitant rate by draining the foreign
exchange.

{7.00 p.Mm.]

At the same time, to earn foreign exchange,
they have reduced the price of steel and
brought it at the level of international market
price. Why don't they sell the same steel
domestically at a little less price? Is there any
anomaly in prices in the name of competing
internationally?  We cannot compete
internationally because our own public sector
undertakings and the Government
Departments say that our steel is substandard.
Can't we sell steel in the Indian market by
reducing the price, if not at the international
price, a little lower than the market price in
our country? For the last two years there is no
stable Government. Most of the infrastructure
projects started by the Government have come
to a standstill. That is why there is recessing
in the market. So I would like to know from
the hon. Minister what the percentage of
decline in consumption of steel is in our
country. 1 would also like to know whether
there are any projects at a standstill. That may
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be the cause of stockpiling of steel at the steel
stockyards. If that is so, will the Government
sell steel domestically by reducing the price
to the level of international market price?

Thank you.
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SHRI NAVEEN PATNAIK: Was it done at
the time of our Government or some other
Govemment (Interruptions).

SHRI1 JOHN F. FERNANDES: Is he
talking about the Indian Government or a
foreign Government? (Interruptions)
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SHR1 NAVEEN PATNAIK: Sir, I will first
talk about the question of dumping which was
referred to by several hon. Members. It is a
fact that steel is being dumped in India by
some of the CIS countries especially Ukraine,
Kazakhstan and Russia. An anti-dumping
petition has also been filed by major steel
producers with the Designated Authority in
the Ministry of Commerce, under the Customs
Tariff Act. There have also been reports of
dumping from South East Asian countries
which are presently in the grip of currency
crisis, including Indonesia and Korea. The
products being dumped are mostly hot rolled
(HR) coils, sheets and skelp.

The anti-dumping petition was filed in
January, 1997 against imported HR coils and
shects by M/s Essar & Lloyd Steel, supported
by SAIL and Tisco, after which the Designated
Authority has been conducting investigations
in the matter. Soon after filing of the petition,
the Ministry of Steel had taken up the matter
with the Ministry of Commerce to expedite
the investigations with a view to levying
provisioral antidumping duty on these
products.

The Ministry of Steel has also urged upon
steel producers to furnish all relevant data
required for investigations so that the findings
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could be finalised quickly by the Designated
Authority, The Steel Ministry has been
actively monitoring the progress of
investigations and interacting with the
Commerce Ministry on these issues at the
highest levels. Recently, I also urged upon the
Commerce Minister to finalise the findings.
In its interim findings based on the
preliminacy investigations, the Designated
Authority has concluded that there is injury
to the domestic industry due to increase in
imports of these iron and steel items. It has
also been concluded that dumping is taking
place from these countries in India. However,
the third element required for levying of anti-
dumping duty, that is causal link with the
injury to the domestic industry taking place
as a result of dumping from these countries
has not yet%®een established. Therefore,
investigations are still continuing and no
provisional anti-dungping duty has been levied
s0 far. In the meeting between the Commerce
Minister and myself on 14th of this month,
wherein a number of Chicf Executives of steel
producing units of the country were also
present, | urged upon him that the anti-
dumping duty on imported HR coils/sheets
should be levied quickly.

THE VICE-CHAIRMAN (SHRI1 SANA-
TAN BISI) in the Chair. It is, therefore,
cvident that the Ministry of Steel is alert to
the progress of the anti-dumping case and is
monitoring the same closely. Under the
Customs Tariff Act and the anti-dumping rules
framed in line with the WTO rules and
regulations, adequate provisions exist to stop
any dumping of materials by foreign countrigs
in India. I had, in a recent meeting with the
Commerce Ministe, also stressed the need for
strengthening of the anti-dumping machinery
in the country so as to make it responsive and
quick in acting against dumped imports.

Sir, in reply to some of the other questions
posed by the hon. Members, as far as exports
are concemned, which the hon. Member from
the Opposition wanted to know, in 1997-98,
despite a sluggish market, we exported an all
time high of more than 3 million tonnes and
earned a recored figure of approximately Rs.
2,900 crores overtaking sectors like
electronics and manmade fabrics.
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Sir, a number of Members have been
concerned about certain enquiries made in the
Steel Ministry. As ) said, the Auditor General's
Report on the Durgapur Steel Plant has been
laid in both the Houses of Parliament. It has
been laid in this Session only. There were
certain references which came from different
people. One reference came from Mr.
Chitrasen Sinku, 2 Member of the Lok Sabha.
This reference was received in February, 1997.
This deals with production of hot metals,
crude steel and saleable steel much below the
plant production in the Rourkela Steel Plant.
As regards the action taken, the points raised
by the Member were responded to by the then
Stecl Minister in October, 1997 that is, by the
Stecl Minister before my time. Sir, another
complaint has comg from Shri R.K.
Samantrai, Joint Secretary of the Rourkela
Mazdoor Sabha. This reference was received
in May, 1998. It relates to poor performance
of the Rourkela Steel Plant, financial and
technological bungling in modernisation of
that plant.

Comments were sought from SAIL in June,
1998. The third reference was from Shri Rama
Panda, District Coordinator, Biju Janata Dal,
Sundergargh. The reference was received in
May, 1998. It was regarding shifting of the
Raw Materials Division Headguarters from
Calcutta to Orissa and for investigation into
the malpractices in Rourkela Steel Plant
modernisation. Comments were sought from
SAIL in June, 1998. The fourth reference was
from the equity shareholders of Rourkela Steel
Plant. It was received in May, 1998. The points
raised were, impecunious and pernicious
consultancy services of M/s. M.N. Dastur &
Co. in Rourkela Steel Plant modernisation,
failure of Silicon Steel Plant to produce CRGO
and the rebuilding of Coke Oven Batteries
within a particular period. Comments were
sought from SAIL in June, 1998.

Sir, recently there has been a CBI inquiry
going on in small works in the Rourkela Steel
Plant. The report is not with us yet. It is not
proper for me, therefore, to comment on that.
Many hon. Members have spoken about
various inquiries and various subjects
pertaining to SAIL and other parts in the steel
sector. I would be more than glad to receive
their letters regarding these and 1 will look
into them very closcly.

[RAJYA SABHA]
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Another question that was raised by an non.
Member was regarding 1ISCO. 1 would like
to explain, if 1 may be allowed to speak on
that. Sir, as we all know, the Indian Iron and
Steel Co. Ltd. was taken over by the
Government by three successive Acts of
Parliament — the Acts of 1972, 1976 and
1978 respectively. And then the plant was
handed over to SAIL. At the time of taking
over also, the company was making losses.
After taking over of the company, the
Government has moved about ten proposals,
including privatisation, for its modernisation
and revival, which was felt to be imminent.
Unfortunately, none of them could fruitify into
an implementable package. In June, 1994,
IISCO had to be referred to BIFR, when its
networth got completely eroded.

Therefafter, in 1995 the Department
requested the Government for budgetary
support, which the Government did not find
possible to grant. Subsequently, revival
through joint venture with TPE of Russia was
also considered but the same could not fruitify
for lack of necessary inter-governmental
agreement between the Russian federation and
the Government of india for utilisation of
monies in the Escrow account.

At present, the Government is considering
a proposal for modernisation and revival of
IISCO by funding through the Steel
Development Fund, the SDF route. This
proposal takes into account participation to
the extent of Rs. 100 crores in the equity of
IISCO by the Government of West Bengal.
(Interruptions) Let me finish.

THE VICE-CHAIRMAN (SHRI SANA-
TAN BISI): Let him finish first.

SHRI NAVEEN PATNAIK: An hon.
Member of this august House says that a
proposal can be there for [ISCO's revival in
approximately four hundred crores of rupees.
I would be very glad naturally to look at that
proposal and if it is practical, naturally it
would be very good thing.

SHRI JIBON ROY: Sir, what is the real
position of ISCO? Since you are answering,
1 am questioning you. What is the real position
of HISCO now? Since long we have been
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hearing that it is being done through the SDF
route. Now, I have not raised this question.
Since you are answering, I am questioning
you. We want to know what the real position
of [ISCO is. Where do we stand now?

ot Tiorg Frew: W, B3 500 WA e, ofR
uF W gars &1 @™ 7€ W

THE VICE-CHAIRMAN (SHRI SANA-
TAN BISI): Please sit down,

SHRI GURUDAS DASGUPTA: Sir, he is
referring to 11ISCO.

1 am putting a question to him. Kind)y give
me an opportunity to put a question to the hon.
Minister. I want to know whether it is true
that the steel ...({nterruptions)...

SHRI RAMDAS AGARWAL: This is not
the subject matter at all. .. {Interruptions)...

Irawres (o waE fafy) : s A .
(qxYA)...

SHRI GURUDAS DASGUPTA: I am only
suggesting if the authority of the IISCO has
submitted a proposal, if the Department has
~eceived the proposal, then what is their
¢:.on to that? He wants me to
...iInterruptions)... It is there in the
Department. The proposal is lying there.

ot W freaw: Igqumfa <, .. (FEem).

Fravrsag ( o Teme fafly) :ana s, anfl)
Fh ARG AT DT L (HAEr)...

SHRI GURUDAS DASGUPTA: Sir, he can
answer it. _..(Jnterruptions)...

it W fram: 1y, 1 W ware 390 9,
F TR Q w1 via W@t agy € e '\ae a9
IE TR Q GF F91 w1 99E il 95l adeg A
T fem afew IR a8 w1 fR R N fed
WE H} Tl FTEE T ) oR fefag ) 1R
e &, S o § o wrer ey FE ¢
™ TE T H yv W@ ¥ e sl wdaa
INF OF Wi e & st sa pifeced
T 2 fF o o T S R |
WEH AE F TR T m iR T
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it FY? AfEr 49 & wow = R guE
WY . (TmATa)..

IqEreRy (S wAe fafly) - g Ay 1
afsy, 7...(=AWMA)...

o W Prem: Ivmviag <, & fak g
w1 e § TR ¥ % Hrwa | afia st
W FEgnR

THE VICE-CHAIRMAN (SHRI SANA-
TAN BISI): The Minister is reacting to it.

SHRI NAVEEN PATNAIK: If I may be
allowed to answer that question, I would like
to assure the hon. Member that this
Government has nothing to hide. This
Government has come to power recently. We
have inherited certain problems. If appropriate
complaints come, of course, we will look into
them. If the reasons are strong enough,
obviously, the appropriate stringent inquiry
and action will be taken. ‘

SHRI SANTOSH BAGRODIA: Sir, could
you direct the Minister...

TE VICE-CHAIRMAN
SANATAN BISI): No, no.

SHRI SANTHOS BAGRODIA: Sir, give
me onc second. My request is
...(Interruptions)...

ot Hwg Frem: W, Th o 8, 98 W o
mFIfor e T Fned RS fou
J9 R feaRA € e

Igaweay (M TR fafw): 3y A3y
fen, fafe g ) ... ().

SHR] SANTOSH BAGRODIA: Sir, one
second only. The hon. Minister has himself
suggested that we can write letters. I will
request that we have already raised the points
here. If he cannot reply right now, we can
appreciate his difficulty, let him reply to each
Member, based on the points raised, instead
of asking us to further write letters. please
direct him to do that. ... {Interruptions)

SHRI RAMDAS AGARWAL: It is not
possible for the Minister to reply to each and
every point.

(SHRI
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THE VICE-CHAIRMAN (SHRI
SANATAN BISI): Mr. Minister, do you want
to say anything?

SHRI NAVEEN PATNAIK: Sir, both the
hon. Members have raised questions about
HSCO. In fact, all the Members have raised
questions about 1ISCO. ...(Interruptions)... It
is the demand of the entire House and my
demand too.

Some Members have kindly come to the

Stecl Ministry, to the office...
...{Interruptions)...
THE  VICE-CHAIRMAN (SHRI}

SANATAN BISI): No, no. That is not the
answer.

ok v wrfEa: W, wsh St S win
£2...(mmwA)...

ot v Preem: W, R fareg Y i ®
o v W ¢ A Twm Wt
o (STNETY)...

Ivavreny (o v i) : g dfag 9
..( ).

ot dwy Pyer: g8 med O W ¥ OweE
ar=ara 9 T ¢ T WY L (sTER)..
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Travreay (o T faf): S T @
T At ot e @ ¥, v dfeg W
... (SANE)...

o dun frem: @ and 2 ¢ fomwm w
T g e 8, s W wiven W T
) Thfien A T S wwA? . (vmam)...

Iqavreay (o e fafe) : amg A, T
Mg it Rdsq Admmy ...
(oqmam)... 2mq dog N ... (ogwm)...

Mr. Minister, Please take your seat first.
The Members of Parliament cannot go (o your
Ministry. That is not the system here. The
system, is, you have to answer questions.
...(Interruptions)...

SHRI SANJAY NIRUPAM: And he is not
answering our questions. ‘

Iraae (R W fafw): o e it
WL ...(awm)...

The House is adjourned till 11 a.m. on
Tuesday, the 28th July, 1998.

The House then adjourned at
nincteen minutes past seven of
the clock till eleven of the clock
on Tuesday, the 28th July,
1998.

————



